
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
^ NEWDELHI

O.A. No. 2242/90
T.A. No. 199

CAT/7/12

Shri Gunnu Lai

DATE OF DECISION 5-.12-9Q

Applicant

for the Pet^fef:®^^ApplicantNene

Versus

Uni©n G)f India & ers-

Shri n.L.Vsrma,

CORAM

The Hon'ble Mr. P.K.KARTHA, VICE CHAIRWAN CO)

The Hon'ble Mr. D.K.CHAKRAUORTY, n£raBER(A,)

1. Whether Reporters of local papers may be allowed to see the Judgement ?

2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy ofthe Judgement ? / iv
4. Whether it needs to be circulated to other Benches of the Tribunal ? /

OBDER. . T

( ORDER OF THE BENCH OELIUEREO BY HON'BLE
m, O.K.CHAKRAWORTY, MEP1B£R(A) ) ,

Ntiither th« applicant nor his counsal is prssent today.

Shri W.L».\/Brnia, i the. learnod ceunaal for th« rsspondants is

prssont. On 12-11-1990, after hearing the l«arnsd counsel fer
for final hearing

both parties, the case uas directed to be listed/»n 4.12.1990.

Neither the applicant nor his ccunsel uas prssent cn that day

tee. The case uas again directed te be listed for tsday i.e.

5-12-1990. We hav/e heard the laarnad counsal f^or the respondents.

2. The learned counsel For the respondents has drsun our

attentien to the Office Ordor issued an 28/29.11 .1990 uhsrssby

the respondents have pested theapiplicant at Weu Delhi. The

said Office Order ala© states that his transfer order dated

17,10,90 te BFR(Punjab) is also cancelled. It further states



\A.

- 2 -

that tha applicant has be«n allgwed t© bo rietainod

in Delhi till 31 .3.1991 .

3. The griavancs of the applicant pertains ta

his transfer from Dalhi to Punjab. As the reapond»nt«

hav/« canc8ll«d the impugned §»rd«r dat»d 17.10.1990,

this application hiis become infructueus. The application

isj thtsreferBj diamissad as hav/ing bscom® infructueus.

Ther# uil], b« no ©rder as to costs

( D.K.CHAKRAUORTT),
(MEMBER

( P.K.KARTHA)
WICE CHAIRfOAN


